
hon. Members who want to raise many 

important matters today, shall have more 

time to discuss those issues, if we take up 

the Railway Budget first and continue with 

other discussions later on.

SHRI RAM VILAS PASWAN (Rosera): 

No, Sir.

MR. SPEAKER: You will certainly have 

an opportunity to speak and you will have 

more time.

(Interruptions)
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RE AURANGABAD HIGH COURT 

JUDGEMENT HOLDING SHRI SHARAD 

PAWAR GUILTY OF CORRUPT PRAC-

TICES

[Translation]

SHRI RAM VILAS PASWAN(Rosera): 

Mr. Speaker, Sir, through you. I would like 

to draw the atention of this august House 

towards an important constitutional matter. 

Yesterday, the High Cour in a judgement 

terminated the membership of an hon. 

Member of the House for 6 years on the 

grounds of corrupt practices adopted by him 

during his election. In addition, the judge-

ment also mentions tnat... (Interruptions). 

he is an hon. Member of Lok Sabha. His 

name is Shri Sharad-Chandra Govindrao 

Pawar. he is an hon. Member of this Lok 

Sabha. I would like to quote from the judge-

ment here in the House. In this connection I 

have already written to you. Under the rules 

I have also written to you that I will quote an 

important para from the said judgement. 

That paragraph reads as follows:

[EnglishJ

The notice against Shn Sharad Cnan-
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draGobindraoPawaris made absolute under 

section 99 of the Representation of people 

Act.  Shri Sharad Chandra Gobindrao is 

named as a person who has been proved to 

be guilty of corrupt practices under Section 

134 of the Representation of People Act."

fTranslationJ

Mr. Speaker, Sir, I would like to submit 

to you that on technical ground it could be 

argue that pending the judgement of the 

Supreme Court, no action could be taken in 

this regard However, I would like to remind 

this august House that Shri Anulay, an hon. 

Member of this very party, when indicted by 

the Court tendered his resignation. Similar 

was the fate of Shri Shivaji Rao Nilangekar 

too. Besides these Shri Janardana Reddy 

also resigned from the office aftfer being 

indicted by the Supreme Court.

I would like to submit to you that Shri 

Sharad Pawar has got  no moral right to 

continue as Chief Minister after being held 

guilt by the High Cour. He can't continue as 

Chief Minister of any State after this judge-

ment. he is still a Member of Parliament and 

was earlier a Minister at the Centre too. Had 

someone else been Chief Minister of Mahar-

ashtra, things would have been different, 

janta Dal candidate, Shri Balasaheb Patil, as 

an opposing candidate agairst him and we 

people went there for hiscompaign. The 

way Shn Patifs defect was ensured, the 

Chief Minister must resign from his office. 

(Interruptions)

SHRI ANNA JOSHI (Pune): Please try 

to listen. (Interruptions)

SHRI RAM NAIK: You people are not 

genuinely interested in lodging the proest

[English]

MR. SPEAKER: Let us be correct on 

this point Let us understand it.
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SHRI GEORGE FERNANDES (Muzaf- 

farpur) Sir. I suggest that Shn Sharad 

Pawar loyalists hold their fire for a minute 

{Inerruptions)

MR SPEAKER Let us clinch this issue 

And, if a judgement is given by the given by 

a High Court let us also be correct in the 

House Let us find out whether you can raise 

it like this when the penod to file appeal is 

still there and whether the matter is sub 

judice or not

SHRI LALK ADVANI (Gandhi Nagar) 

We are not debating he»<> as a court It is not 

a legal issue.  (Interruptions)  it is more 

of a political issue

MR SPEAKER ASub-judicematteris 

not to be discussed in the House

(Interruptions)

MR SPEAKER I will hear you 

fTranslation}

SHRI  GEORGE FERNANDES Mr 

Speaker, Sir, Please allow me, to make my 

point (Interruptions)

MR SPEAKER Please be ready with 

the points (Interruptions)

SHRI P C CHACKO (Tnchur) Sir. he 

is going on speaking against your orders 

(Interruptions)

MR SPEAKER Let us clmsh the issue 

You will find the legal provisions also

[Translation]

SHRI GEORGE FERNANDES  Mr 

Speaker, Sir, in section 107 of the Repre-

sentation of the People Act. a mention of 

‘Effect of orders of the High Court" had been 

made—

[English]

“Effect of the order of High Court. Sub-

ject to the provisions contained in Chapter 4 

(a) relating to the stay of operation of an 

order of High Court under Section 98 or 99, 

every such order shall take effect as soon 

as it is pronounced by the High Court"

[Translation]

I have made my point only under t» s

rule

[English}

The order was reponounced yesterday 

morning

MR SPEAKER But against whom’

SHRI GEORGE FERNANDES Against 

the court I have the copy of

[Translation]

I have raised the issue of order under 

section 99 S*r, I have the copy of the orders 

of Justice Halbe (Interruptions) I do not 

understand why the hon Members do no 

want to listen anything (Interruptions)

Mr Speaker, Sir, I would like to make 

two points before you

[English]

MR SPEAKER Is this an order against 

Mr (Interruptions

SHRI GEORGE FERNANDES This 

order takes into effect from the moment it is 

pronounced

MR SPEAKER Against whom’

SHRI GEORGE FERNANDES The 

order  has been pronounced against two



individuals. I have a copy of the order. I will [English]

lay it on the able. (Interruptions) Sir, I will

read out the relevant extract. has been  found  guilty, has been

proved guilty of corrupt practices.

“The Election Commission, July, 1991

[Translation)

Order
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The Election Peitition is allowed...”

MR. SPEAKER. What will be the. effec-

tive order?

SHRI GEORGE FERNANDES: The 

effective order is like this.

“Notice against Shri Sharadchandra 

Govindarao Pawar made absolute under 

Section 99 of the Representation of the 

People Ate and Shri Sharadchandra Gov- 

tndarao Pawar is named as a person who 

has been proved to be quality of corrupt 

practices *(Interruptions)

Under Section 133 (4) of the Represen-

tation of People Act - This is an order of the 

High Court Judge. This is signed by Justice 

Shn Halbe This order has come into effect. 

(Interruptions)

MR SPEAKER On second point, will 

you please enlighten me? Is this matter 

subjudice7

[TranslationJ

SHRI GEORGE FERNANDES. Yes. 

Sir, I will tell you how it happened Mr 

Speaker. Sir, Please go through section 103 

of the‘Representation of the People Act’. 

Section 103 states that immediately after 

the pronouncement of the order, it comes 

into effect and the copy of order is also sent 

to the Hon. Speaker. The copy is endorsed 

to the Hon. Speaker with a view that if any 

hon Member

Then the concerned hon. Member 

ceases his right to be a Member ot the 

House. The issue has come to you now in 

the light of this judgement. I am not bothered 

about what will happen tomorrow and nor 

about the reprcussions in the Maharashtra 

Legislative Assembly. Since Shri Sharad 

Pawar is the hon. Member of this House, I 

demand that his Membership must be termi-

nated immediately We want your orders on 

this issue so that it could be sorted out 

politically in the House and not in a legal 

manner here {Interruptions)

[English]

MR. SPEAKER: I will allow you, Mr. 

Bansal, Mr. Chacko and Mr. Meghe later on.

SHRI JASWANT SINGH (Chittorgarh): 

Mr Speaker, Sir, I will not repeat the aspects 

that my good friend Shn George Fernandes 

has already mentioned.

Sir. consequent upon the findings of 

the hon. High Court of Maharashtra, we are 

seized that an issue which has essentially 

three aspects.  There is a Constitutional 

aspect which has inherent in it, the respect 

that this Legislature must show to the find-

ings of Court of Justice.

That is one aspect.  The second 

aspects is an aspect relating to political 

propriety. Should a Member of this House 

be held as guilty of corrupt practice that 

political property, enjoining....

MR. SPEAKER One thing I would like 

to know from you whetherUhoutd act on the 

statement made on the Poor of the House 

or on the papers sentto me
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SHRI JASWANT SINGH: Your query is 

eminently right. You cannot act on the basis 

of either of newspaper report or on tHe state-

ment made in the House. (Interruptions)

MR. SPEAKER: I have to act. I small 

have to find out what is to be done by the 

Speaker; and if I have to act. I should have 

some papers before me.

(Interruptions)

MR. SPEAKER: There is a whole scheme 

of things in the Constitution and the people 

‘ Representation Act; that whole scheme 

and the procedure has to be balanced.

SHRI JASWANT SINGH: I am making a 

separation between you as the custodian of 

the pnvileges of this House on account ot 

high office that you hold what you have to 

do Why you have to do has to be naturally 

and of course on the basis of an authentic 

documentation; and only after you have 

examined those documentations  That is 

one aspect of it. The other aspect is the 

submission that we are making, is a political 

propriety a constitutional obligation of the 

Government  It is not for me and I do not 

even dare to suggest to the Chair How the 

Chair should conduct itself.  But.  as a 

member of this House. I do have a right 

through you to suggest, in fact, insist that the 

Government must observe due political 

propenety and constitutional obligation.

There is a third aspect. I am not going 

into the legality of the case; whether the 

case can be an appeal, when it is an appeal, 

whether that appeal shall be upheld or not 

upheld. There ts a moral aspect and that 

moral aspect is connected with the piece* 

dents that are attended by polity.. (Inteirup- 

tions)

MR. SPEKAER: I wiH aHow you to make 

a submission.

(Interruptions!

SHRI JASWANT SINGH: My submis-

sion is. in fact, this submission that I am 

making is underlined by the conduct of the 

hon. members of the treasury benches that 

there is an aspect of morality and propriety 

in the manner in which.. (Interruptions) My 

submission is very simple. If this moral 

.̂aspect of propriety is an aspect of propnety 

which we insist upon the Government to 

observe, it is not for you that we are making 

our request; it is a demand that we are 

making of the government that when a court 

has ruled, as it has ruled, the  Member 

against whom the court has given the ruling 

is presently holding a high office.

There are precedents and I do not whish 

to name all those precedents.  It just so 

happens that ail the precedents that exist, at 

least three belong to the State of Maharash-

tra. Some exemplary conduct was displayed 

earlier by an hon. member of this House, 

Shri Autulay. Yet another exemplary con-

duct  was displayed by Shri Babasaheb 

Vikhe Patil (Interruptions) That is a matter 

of details (Interruptions)

SHRI JASWANT SINGH My request, 

which I repeat, is simple. This demand that 

we make of the Government for the purpose 

of upholding what the Court has held. The 

Government must act and the high office of 

responsibility held by someone, against 

whom corrupt practice has been charged by 

the court, that high office they are not entitled 

to. (Interruptions)

MR. SPEAKER: I will allow you later.

(Interruptions)

SHRI PAWAN KUMAR BANSAL (Chan-

digarh): Mr. Speaker. Sir, I really do not 

understand what really prompts our friends 

on the other side to raise this matter in the 

House We all know this is a matter which 

does not concern the government of India as 

such and the matter should not have been
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raised in the House

This matter, coming from them as such, 

does refer to two Members of this House If 

the elections were held and election position 

was filed against one of the elected mem-

bers of this House and rightly or wrongly the 

court has come to a decision because the 

court itself says so, the court has given a 

particular decision and has stayed the op* 

eration of its own order for six weeks it has 

given time to the person whose election was 

set aside to move the Supreme Court Inher-

ent in that order (Interruptions)

Inherent in that order is the acceptance 

of the possibility by the High Court itself that 

the High Court’s order may be set aside by 

the Supreme Court Case are not wanting 

where in election petitions where decisions 

have been stayed by the Supreme Court 

What has happened in this case is we have 

not  (Interruptions)

A reference was made about the privi-

leges of this House but this cases involves 

the conduct, if any, before the two members 

become the members of this House During 

the elections what is attributed to the hon 

Member who was elected and the hon 

Member who campaigned for him (Inter

ruptions) I do not really want to refer to the 

ments of the case but one point you have to 

mention when the other side have rused in 

this House If our hon friends on the other 

side have rushed to arnve at various conclu-

sions, I have briefly want to refer to them the 

relevant provision of the Representation of 

Peoples Act ie Section 123 (4) which 

defence Corrupt Practice’ Inter alia on the 

ground'

"That the publication by a candidate  " 

(Interruptions)

”  The publication by a candidate or 

his agent or any other person with the

consent of the candidate or his agent, any 

statement of facts which is false and which 

he either’believes to be false or does not 

believe to be true in relation to the personal 

character or conduct of the candidate"

Shn Jaswant Singh and other hon 

Members may have laid their hands on the 

judgement I do not know when I am sure 

in the judgement is with them, they know that 

at no point of time was the personal charac-

ter or conduct and I am sure they understand 

what personal character or conduct means, 

at no point of time  dunng the  election 

campaign was a reference made to the 

personal character and conduct of the other 

candidate

This is the point involved in this case 

The High Court has very nghtfy given them 

time to file an appeal and till the appeal is 

taken up by the Supreme Court, I would like 

to put across the point that this matter has to 

be treated as sub judice It may have been 

decided by the High Court (Interruptions)

SHRI GUMAN MAL LODHA (Pali) Are 

you arguing before the Supreme Court?

SHRI PAWAN KUMAR BANSAL I know 

what I am saying While disposing of the 

case they have kept in abeyance the opera-

tion of the order for six weeks, and time is 

given to the aggrieved persons to appeal 

against the ordei to the Supreme Court  I 

was surpnsed to hear Shn Jaswant Singh 

really trying to argue a case like a competent 

lawyer taking a stand against that case 

(Interruptions)

SHRI  SOMNATH CHATTERJEE 

(Bolpur) He has made out a very fit case for 

the Attorney-General to be called {Interrup

tions/

MR SPEAKER Let us be bnef - very 

brief - and to the point without going into side 

issues Otherwise it will prolong
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issues. Otherwise it will prolong.

SHRI PAWAN KUMAR BANSAL: As far 

as the finding of the court is concerned. I 

know the weakness of the point made by 

Shn Jaswant Singh. {Interruptions)

I know what I am saying. (Interruptions)

MR. SPEAKER: Please come to the 

point, you are quite capable of doing that. 

Do not go into side issues: otherswise the 

discussion will prolong. (Interruptions)

SHRI PAWAN KUMAR BANSAL: What 

t am submitting is -1 am recreating the point

- that this is not the right time for us to take up 

this matter. When the matter goes before 

the Supreme Court, in view of the points 

raised in the matte, if it gives any finding - if 

at all- I can understand it (Interruptions)

The hon. Members need not be agi-

tated over it now They cannot make any 

political capital out of it (Intermptions)

i TranslationJ

SHRI DATTA MEGHE (Nagpur) Mr 

Speaker, sir, Aurangabad High Court in its 

judgement has terminated the membership 

of an hon Member of this House  The 

election of Shri Sharad Pawar has been set 

aside and Shri Balasaheb Vikhe Patil has 

been declared elected  Sir, nothing has 

oeen commented against Shn Sharad Pawar 

They are  right in making hullabaloo 

iInterruptions)... Shn Sharad Pawar in a 

speech during his election condemend cor-

rupt practices Mr. Speaker, Sir, the only 

fault of Shri Sharad Pawar is that he empha-

sised in his election speech that the people 

should not vote for the people who indulged 

in corrupt practices and he admitted this fact 

in the High Court What all the Hon Mem-

bers ot tne opposition are saying is not 

correct The matter is sub ludice ana Pawar 

has been given time to file an aopeat in the

Supreme Court against the judgement. The 

Court has not commented anything of this 

sort against Shri Sharad Pawar....(Inter

ruptions)... Your only make such speeches. 

Please do listen, tf this is adhered to then no 

leader will be able to deliver any speech 

during his election campaign. Therefore, 

Shn Sharad Pawar cannot be defamed in 

this manner. He had simply stated that 

nobody should be involved in corrupt prac-

tices. At present he is our leader in Mahar-

ashtra.  Leaders of the opposition have 

accused him in the manner... (Interruptions).. 

We will fight it out in the Supreme Court 

Judgement will be in our favour. (Intorrup- 

tions).

MR SPEAKER: Look , whatever you 

have to say on this issue say quickly be-

cause there are other hon Members who 

would like to raise other issues.

IEnglish]

SHRI MOHAMMAD YUNUS SALEEM 

(Katihar) Mr Speaker, Sir. I will make my 

submission only to the legal aspect of the 

issue Firstly it has been suggested to you. 

Sir. that because this is a matter concerning 

a State Government, on the floor of this 

House this matter cannot be discussed. 

(Interruptions)

SHRI RAM KAPSE (Thane): He is a 

Member of this House

SHRI MOHAMMAD YUNUS SALEEM 

Sir, I say it is wrong because Shri Sharad 

Pawar continues to be a Member of this 

House He is still a Member of Parliament 

He has not resigned his membership. 

Therefore,  this  House is competent to 

discuss and consider this issue

Shri George Fernandes has just now 

quoted from acopy of the judgement of the 

Hign Coun. wherein certain observations 

have been made, certain findings have been
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given, holding Shri Sharad Pawar guilty of 

corrupt  practices.  Now  there are two 

aspects, if an Order is passed by a High 

Court, which is an appealable Order, the 

remedy for the person what is aggrieved by 

the order is to immediately apply to the Court 

and ask the Court to suspend the operation 

of the Order, that means obtaining a Stay 

Order. Sir, allowing to file an appeal before 

the Supreme Court, has been simply al-

lowed to the person who had been defeated, 

and not to the person who had been held 

guilty of corrupt practices. Sir, you will ap-

preciate that the dispute was between a 

member elected and a member defeated. A 

member who was defeated - filed an election 

petition. His election petition had been 

allowed  The aggrieved party, who was 

elected, had been allowed to go in for ap-

peal. No Order had been passed to suspend 

the operation of the Order, which found him 

guilty  of currupt practices  Therefore, 

immediatley the Order comes into operation 

Therefore, this House is competent to dis-

cuss the matter. . (Interruptions)

[Translation]

SHRI VILAS MUTTEMWAR (Chimur): 

Mr Speaker, Sir. there are issues more 

important than this which will be raised. 

About 54 persons in Orrisa have lost their 

lives.

[English]

SHRI MOHAMMAD YUNUS SALEEM: 

Sir. if you have got a certified copy of the 

order of the Aurangabad High Court, you are 

in a position better to know whether any 

observation has been made in the Order or 

not. it has been made as read by Shri 

George Fernandes, it is a very serious thing 

and you have to take a decision on it

MR. SPEAKER: Are you expecting me 

to get the Order’

SHRI MOHAMMED YUNUS SALEEM:

Sir, It is for you to take immediate decision. 

You should not postpone.. (Interruptions)

MR. SPEAKER: I am asking you a 

question, do you expect me to get the Order? 

DO you expect the Speaker of the Lok Sabha 

to get the Order?

SHRI MOHAMMAD YUNUS SALEEM: 

Sir, you should take immediate action.

MR. SPEAKER: Now f x your consid-

eration, I will read out the ,► tevant portion of 

the People’s Representation Act, Section 

103. it says:

“The Court shall as soon as may 

be after the conclusion of the trial 

election petition intimate the sub-

stance of the decision to the Elec-

tion Commission and the Speaker 

or Chairman as the case may be of 

the House of Parliament or of the 

State Legislature concerned and 

as soon as may be thereafter send 

to Election  Commission an au-

thenticated copy of the decision."

It is not my duty.

(Interruptions)

MR. SPEAKER it does not help you. 

Please sit down. Please do not unnecessar-

ily disturb him.

SHRI MOHAMMAD YUNUS SALEEM. 

The legislation has prescnbed that a copy of 

the judgement Order should be sent to the 

Election Commission as well as to the 

Speaker.

MR. SPEKAER: Yes. Why are unnec-

essary burdening me with the duty of 

getting the copy.

SHRI MOHAMMAD YUNUS SALEEM: 

The Election Commission is bound by the 

provision of the Representation of Peoples



Act. 1951. But, you have to exercise your 

power which is vested in you as submitted 

by the Members of this House;' because 

sending the copy of the judgement to the 

hon. Speaker is not meaningless. It has got 

some substance; it has got some meaning; 

and it has got some purpose. That purpose 

is to take immediate action in this regard.

MR. SPEAKER: I am asking a pointed 

question. Shall I wait for the copy to come to 

me or shall I go and get it?

(Interruptions)

SHRI MOHAMMAD YUNUS SALEEM:

If you have not received a copy then you 

have to wait. (Interruptions)

SHRI P.C. CHACKO (Trichur): It is 

most unfortunate and highly improper that a 

senior Member.... (Interruptions)

MR. SPEAKER: Shri Chacko, please 

wait, a senior Member is speaking.

SHRI MOHAMMAD YUNUS SALEEM.

It is for the court to decide. Thereby, the 

court has ordered vacation of a seat by 

certain person.  Unless the stay order is 

obtained,  execution would have to take 

place immediately without waiting for the 

appeal. Therefore, if there is no stay order, 

if the court has not been applied for to 

suspend the operation of the order, immedi-

ate action has got to be taken. That is the 

law. You also know it and I also know it.

MR. SPEAKER: Please  understand 

that the court has passed some kind of an 

order. I do not know, you do not know. 

Members do not know, what exactly said in 

the order of the decision. Unless we know 

what is exactly pronounced by the court, we 

are not required to take any decision. I am 

releasing out the exact Section of the Act.

“The High Court shall, as soon as may

be, after the conclusion of the trial of
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the election petition, intimate the sub- 

stance of the decision of the Election 

Commission and to the Speaker."

SHRI MOHAMMAD YUNUS SALEEM: 

It is for you to decide. (Interruptions)

MR. SPEAKER: Now, lease take your 

seat. When I am standing you have to take 

your seat. I said that I will allow you. Let us 

be very brief and to the point please. Shri 

Chandra Sheklhar may speak now.

(Interruptions)

SHRI GUMAN MAL LODHA: Sir, there 

is no dispute.

SHRI CHANDRA SHEKHAR (Ballia): 

Mr. Speaker,Sir, I have nothing to say about 

the case as such. But. your observation is 

correct because in the same judgement, 

quoted by Shri  George Fernandes, the 

judge has directed the Registrar of the High 

Court to send the copy of the Judgement to 

you and to the Election Commission. Untill 

and unless you get the copy from the Regis-

trar. it will not be proper for you to take 

action. (Interruptions)

Everybody goes by the decision of the 

court.  If this paper is correct - I do not 

authenticate it - but this is the paper in which 

it is said. I quote:

“The  Registrar to take action under 

section 103 of the Representation of People 

Act and forward the copy of the notice under 

section 99 the Representation of People Act 

and the judgement and order in this election 

Petition to the Election Commissioner and 

also to the Speaker or the Chairman of the 

House of Parliament or the State Legislature 

as may be found necessary."

This is in that paper. (Interruptions). I 

was saying that on moral grounds or on 

political grounds, I am not saying anything. 

(Interruptions).  But, all the time if my 

friends... (Interruptions) Youknowmyposi-
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tion

SHRI GUMAN MAL LODHA Mr ex- 

pnme Minister, we would like to know whether 

you want him to resign on moral grounds or 

not Please make it expoit

SHRI CHANDRA SHEKHAR I shall 

not answer this question On moral grounds 

all these Members should resign because 

they have  (Interruptions)

SHRI GUMAN MAL LODHA He has 

come to preach the correct practice

SHRI MURLIDEORA (Bombay South) 

Have you heard the verdict or not?

SHRI CHANDRA SHEKHAR But. I was 

one person who not only not asked to resign 

but I was also against getting them arrested 

(Interruptions)

(Interruptions)

I know what is moral ground and what 

is politics Very few of us can say something 

on moral ground So, people do not easily 

resign on moral grounds I am not going on 

that My view maybe different on that Mr 

Speaker, Sir, on this particular question 

which you have indicated I think you are 

correct and the matter should end here

SHRI PC  CHACKO (Trichur)  Mr 

Speaker Sir it is most unfortunate and 

nignly improper that some of the senior 

Members of this House chose to raise this 

issue in this fashion I can understand Mr 

Paswan or Mr George Fernandes raising 

this issue  Those who are interested in 

malatgning the leaders ot the Congress Party 

are choosing anything to beat us with and we 

can understand it But a senior Member like 

Shn Jaswant Singh has taken up this issue 

in this House I raise a procedural obiection 

The Member wno is unseated according to 

ms High Court  order should nave been

served a notice before raising this issue 

This is a preliminary procedure according to 

the Rul̂s of Procedure of this House This 

matter is not being taken into account  „

Sir, for the first time in the history of 

jurisprudence, a new decision is being taken 

by the High Court I have no intention nor 

I have the nght to refer to* the High Court 

judgement It is stated that corruption is not 

indulging in corruption, but corruption means 

anybody speaking about corruption or 

anybody exposing corruption  This new 

dimension has come now I want to ask a 

specific question to Shn Jaswant Stngh Are 

you agreeing to this new definition of corrup-

tion?

It is reported -1 am not refernng to the 

judgement - that more people would have 

voted for a candidate had this character 

assassination was not there Your party and 

all the parties in the opposition were indulg-

ing in the pressureful game of character 

assassination against the Congress Party 

We could have very well claimed that our 

party would have won 400 seats had they 

not indulged in the character asssasstna- 

tion

MR SPEAKER ShnChako, please be

bnef

SHRI PC CHAKO Sir, I want to say 

that the course of law is still open The very 

some judge who has pronounced this 

judgement, has made it very clear It is clear 

from the judgement A pari of it is that tor six 

weeks the operation of this order is being 

stayed  A senior Member was trying to 

mislead this House on this (Interruptions) 

No only the unseating of the Member but the 

entire operation of this order is being stayed 

for six weeks The course of law is still open

It is most important that this matter is 

being taken up for discussion tn this fashion 

it is going to affect all the political parties
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This is a double - edged weapon. You are 

making allegations. Are you prepared to 

agree with the question of moral turpitude?

MR. SPEAKER: Please  help us to 

conclude it as quickly as possible.

SHRI P.C. CHACKO: Sir, let me tell two 

things. Shri Jaswant Singh said * constitu-

tionally or morally'. I say that constitutionally 

or on moral grounds, Shri Sharadrao Pawar 

is not required to respond to this judgement. 

The constitutional! property does not require 

that. It is being explained here. The charge 

against Shri Sharadrao Pawar was that he 

made a speech during the election In his 

affidavit in the Aurangabad court he has 

agreed it. He has not denied it. He has said 

that people are indulging in corrupt prac- 

tices. That he has accepted. So. there is 

absolutely nothing either morally or consti-

tutionally binding on him.

I,  therefore, request you that this is not 

appropriate and it is not fair that we take up 

this matter for discussion like this. (Interrup

tions)

fTranslation]

SHRI  SUBASH CHANDRA NAYAK 

(Kalahandi): Mr. Speaker, Sir, I have an 

important matter to raise.....

MR. SPEAKER: I have already said that 

I will allow you later on. Why do you get up 

again and again.

SHRI RABI RAY (Kendrapada): Mr. 

Speaker, Sir. with regard to this issue I would 

like to tell my hon. fnends of the Congress 

Party that we are not raising this issue against 

Shri Sharad Pawar for personal reasons 

We have no personal enmity against him. 

Being an hon. Member of this House, he is 

our hon. friend The High Court judgement 

has raised a controversy that:

[English]

“He has been named as a person who 

was proved to be guilty of corrupt practices 

under the Representation of People Act."

[TranslationJ

Mr. Speaker, Sir, an hon. Member from 

the other side argument, but I do not want to 

go into it.

[English]

MR. SPEAKER: Only one question the 

High Court has given a certain time to file an 

appeal against the decision. Should we r,ot 

wait until the time is over?

(Interruptions)

[Translation]

SHRI RABIRAY: It is not a stay order 

. We should not to wait for it. I would like to 

sure you that this type of things do arise. We 

want to see the example, the procedence 

Now the High Court has given a finding 

about Shri Sharad Pawar. I would like to 

make a reference to the book by Shn Kaul 

and Shri Shakdhar in which conducted 

expected of an hon. Member has been 

described in the following sentences.

[English]

Mtn order to maintain the highest tradi-

tions in parliamentary life, Members of par-

liament are exected to observe a certain 

standard of conduct both inside the House 

as well as outside it. Their benaviour should 

be such as to enhance the dignity of Parlia-

ment and its Members in  general. The 

conduct of members should not be contrary 

to the usage or derogatory to the dignity of 

the House or in any way inconsistent with he 

standards which Parliament is entitled to
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expect of its Members.”

ITranslation]

Mr. Speaker, Sir, the high Court has 

given a judgement about an hon.. Member, 

and on the basis of these findings

/EnglishJ

He is guilty of corrupt practices.

ITranslation)

The question is how to proceed with it? 

The Registrar of the High Court will send a 

copy of this judgement to you I feel that it is 

under dispatch and Shn Georgo would 

place before you an authenticated copy of it 

i am talking of propnety in regard to the 

judgement given by the High Court In this 

connection I would like to refer to rulings give 

by the first hon. Speaker of Lok Sabha, Shri 

Mavalankar in Mudgal case. Shn Maval- 

ankar had give the ruling that the question 

raised by Shn Mudgal was not a question of 

Pnvilege. I would like to read out a few lines 

from that ruling

[English)

“The member may behave in a manner 

in which the House should not like him to 

benave and yet, it may be argued that it is 

not a subject of breach of pnvilege. In all 

circumstances the practice m the House of 

Commons nas been to constitute a Special 

Committee and the procedure of making 

motion is the procedure that is usually 

adopted in the House of Commons even 

though there is a Committee of Pnvileges"

[Translationj

My submission is that as compared to 

that case, this case is stronqer because we 

nave a High Court judgement  This issue 

was raised in the House  The first Pnme

Minister Pt. Jawahar Lai Nehru had pro-

posed in the House to hand it over to a 

special committee. Now, the hon. Prime 

Minister knows what he and Shri Sharad 

discussed about it. He makes a suggestion 

to approach the Supreme Court  but he 

knew it well that the issue was to be raised 

in the House. The hon. Pnme Minister left 

before Zero Hour was over. He knows that 

Pandit Jawahar Lai Nehru had proposed to 

hand over the Mudgil case to a special 

Committee.

[EnglishJ

MR SPEAKER, Rabi Ravji, with a» 

respect, allow me to submit that we cannot 

undo the Judgement given by the High Court, 

it is for the Supreme Court to do it.

[TranslationJ

SHRI RABI RAY. My submission is that 

we are sitting here in the House, what we 

have to do? Is it a matter of propriety ...

[English)

MR. SPEAKER- The forum is the Su-

preme Court, not here.

[TranslationJ

SHRI RABI RAY. I would again like to 

place before you the question of propriety 

Propnety means that the Members of House 

are there to behave in a dignified manner 

to help conduct the proceedings of the House 

properly Therefore, we need not go deep 

into the minutes of law. this is what I want to 

say

[English]

SHRI VUAY NAVAL PATIL (Erandol): 

Sir. in 19901 had filed a case m the Supreme 

Court regarding  my election  The same
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judge had given the judgment. At that time. 

Mr. Rabi Ray was the Speaker.

MR. SPEAKER:  He has  not said 

anything against the judgement. Mr. Rabi 

Ray has said nothing against anybody.

SHRI VIJAY NAVAL PATIL: The point 

is, a senior Member, leader of the opposiiion 

at one time and Vice President of All India 

Jan Sangh, Mr. Uttamrao Patil was a sitting 

Member from the BJP at that time. He was 

allowed.

[Tianstation]

SHRI RAM KAPSE (Thane). Perhaps 

he is commenting on the way Shri Rabi Ray 

behaved when he was the Speaker of Lok 

Sabha. it feel that it is not correct. He is 

referring to Shri Rabi Ray.

MR. SPEAKER: Shri Rabi Ray has said 

nothing against him and he has also not 

said anything against him so far.

[English]

SHRI VIJAY  NAVAL PATIL: In the 

same judgement, six weeks’ time was given 

for Mr. Uttamrao Patil to appeal  He was 

allowed to sit in the House but not to vote He 

went in an appeal  for a  stay from the 

Supreme Court, before the stay could be 

rejected or granted, the Lok Sabha was 

dissolved. In the same analog, there can be 

a stay obtained from the Supreme Court 

There is no hour to take an decision on this 

issue. This is our submission.

MR. SPEAKER Who is taking a deci-

sion’ Who has the right and who has the 

authority to take decision’

SHRI  VIJAY NAVAL PATIL: He is 

demanding the same thing

MR. SPEAKER: He did not demand

SHRI RAM NAIK: Basicajly it is the 

question of political propriety. The judge-

ment has come. Political propriety demands, 

as  it has happened earlier  when the 

judgement had come against Mr.Antulay, 

when he was the Chief Minister, he should 

resign. Another Chief Minister also. Mr. 

Nilangekar had resigned because the judge-

ment came against him This is one issue ot 

poolitical propriety.

Second point is, whether this is sub 

judice or not According to me, it is not sub 

judice until tie files the appeal. Unless he 

files the appeal, it is not sub judice.  If he 

does not file the appeal within six weeks, the 

order stays.

Thirdly, it is a very important issue as far 

as this House is concerned  The Prime 

Minister's name has been dragged into this. 

It has been reported and I confirm that 

report that the Prime Minister has been 

quited that  he has advised Mr. Sharad 

Pawar that he should not resign. He should 

file an appeal.. that I can understand. But 

the Prime Minister has been quoted that he 

has advised Mr Sharad Pawar that he should 

not resign.

SHRI R. DHANUSKODI ATHITHAN 

(Tiruchendur): Sir, the Congress leaders have 

been arrested in Tamil Nadu. The Home

Minister should make a statement.....(Inter-

ruptions)

MR. SPEAKER : I will give you time. 

Please go to our seat.

;interruptions)

SHRI RAM NAIK Tho fourth point is. 

there was no-confidence motion in this 

House and at that time Mr. Sharad Pawar 

referred to 22 election cases for which they 

had preferred the appeal in the Supreme 

court. He raised that issue. When he could 

raise that issue, we should be allowed to
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There is no choice for Mr Shrad Pawar 

but to resign as there is constitutional and

* political break-down in that State

MR SPEAKER I will allow two min-

utes to every Member

SHRI GUMAN MAL LODHA It is not a 

matter of excitement or emotion or senti-

ments because the issue relates to the inter-

pretation and effect  to be given to the 

judgement which has been given by the 

Bombay High Court Bombay High Court 

has clearly stated without  mincing any 

words and that is very important that “The 

notice under Section 99 given to Shn Sharad 

Pawar is made absolute" (Interruptions)

Would you kindly listen to me for a 

moment? (Interruptions)

DR  KRUPASINDHU BHOI (Sam- 

balpur) I am on a point of order (Interrup

tions)

SHRI GUMAN MAL LODHA It is made 

absolute under Section 99 of the Represen-

tation of peoples Act and Shn Shard Pawar 

is named as a person who has been proved 

to be guilty ot corrupt practice under Section 

123 Clause 4 of the Representation of 

People Act (Interruptions)%

The Hon High Court has also men-

tioned that he is guilty under Section 123 of 

the Representation of People Act Section

123  Clause 4 of the Representation of 

People Act defines corrupt practice of char-

acter assassination by false statement

MR SPEAKER You don’t define what 

is corrupt practice  it is tor the court to 

decide Not here (Interruptions)

SHRI GUMA MAL Lodha Kindly pro-

tect me Kindly ask them to sit down and

The point is that Section 103 requires 

that a copy be sent by the High Court to the 

Hon Speaker, the Election Commission and 

to all concerned

Section 107 says that the judgement 

of the High Court would operate immedi-

ately unless stayed  Section 107 is very 

important Section 107 says unless and unti. 

the higher court or high Court itself stays 

Granfng of time  for filing appeal is not 

equivalent to granting of stay

MR SPEAKER Who knows authenti-

cally what is the position? Nobody knows it

SHRI GUMAN MAL LODHA So far as 

Hon Speaker is concerned, notning is to be 

done at present  But  it is for  for the 

Government  We are not requesting the 

Hon Speaker to pass any Order for dismiss-

ing or suspending Shn Sharad Pawar it is 

my submission to the Government We are 

requesting the Government Itisthebounden 

duty of the Government which is wedded to 

the rule of law under parliamentary democ-

racy under the Constitution to take appro-

priate action asking Shn Sharad Pawar to 

resign

MR SPEAKER Please conclude

SHRI GUMAN MAL LODHA Under 

Section 123 Clause 4 of the Representation 

of People Act, a point was made by that 

side that Shn Sharad Pawar has not been 

held guilty of corrupt practice

MR SPEAKER Please conclude

SHRI GUMAN MAL LODHA I will finish 

one minute A point was made by that side 

that the High Court has not held Shn Sharad 

Pawar guiltv ot corrupt practicc

On that point, the High Court has. in turn
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held that he is guilty of corrupt practice 

under Section 123 Clause 4 of the Repre-

sentation of People Act.

MR. SPEAKER: Please conclude.

(Interruptions)

MR . SPEAKER: Shri Guman Mai 

Lodha, please do not read it.

(Interruptions)

SHRI GUMAN MAL LODHA: There-

fore, I submit that it is not the hon. Speaker 

but the Government, the Prime Minister, for 

the sake of morality, for the sake of legal 

propriety, for the  sake of upholding the 

Constitution, should not permit a person 

held guilty of corrupt practices to work as the 

Chief Minister. Of course, if the Supreme 

Court had granted stay of the operation of 

the judgement for Shri Sharad Pawar, things 

would have been different. That has not 

been done. Therefore, he must either resign 

or must be sacked. (Interruptions)

SHRI SHARAD DIGHE (Bombay North 

Central): Mr. Soeaker, Sir. I do not know why 

this question has been raised in this House.

I will throw some light as far as the legal 

position is concerned. In an election position 

of one of the Members of this House - not that 

of Shn Sharad Pawar but another Member

- Shri Sharad Pawar has been named as a 

person guilty of election corrupt practice 

Yes, it is true. Now. we do not know about it. 

My information is that against that order, six 

weeks’ time has been given and stay has 

been given till that time. So, today, really 

speaking, no question arises within that time 

The Appeal may be filed and it will be sutyect 

to the final order of the Sureme Court. Apart 

from that, supposing there is no appeal or no 

stay, even what are the consequences?

Nothing istobedone by you in this case 

at all
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This order is to be communicated to you 

underthis law. There is an order, a direction 

that will be communicated to you in due 

course of time. But as far as the corrupt 

practice is concerned, Section 8A of the 

Representation of the People Act, to which 

nobody has made a reference, says:

The case of every person guilty of a 

corrupt practice by an order under Section 

99 shall be submitted, as soon as may be. 

after such order takes effect, by such au-

thority as the Central Government  may 

specify in this behalf, to the President for 

determination of the question as to whether 

such person shall be disqualified and if so, 

for what period ?"

So, this will be referred to the President 

and provided that the period for which any 

person may be disqualified under this sub-

section shall in no case exceed six years, in 

this case also before giving his decision on 

any ground mentioned above, the President 

shall obtain the opinion of the Election 

commission. So, firstly, the opinion of the 

Election Commission will have to be ob-

tained and then the President will finally 

decide whether he will be disqualified for 

this and if so for what period. It may be from 

one day to six years, any time which the 

President may decide. So, till such time 

nothing is goin̂to happen. Further, what is 

the position as far as disqualification is con-

cerned? Supposing Shn Sharad Pawar is 

ultimately disqualified by the President. What 

are the effects? Then, the effects are also 

given under section 11 A.

MR. SPEAKER: Need we go into all 

these things?

SHRI INDRAJIT GUPTA (Midnapore) 

Is it necessary just now?

MR. SPEAKER: That is exactly what 

I am asking.
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SHRI SHARAD DIGHE: Section 11 A 

says:

“Any person disqualified by a decision 

of the President under sub-section (1) of 

Section 8A for any period shall be disquali-
fied for the same period for voting at any 

election"

So, his present seat in the Parliament 

is not affected by this order at all. What he 

will be subjected to will be this that only in 

the next election or in any election which he 

will fight, he cannot be a voter. That means 

that he cannot be a candidate also. Today, 

nothing is to be decided under the law either 

by this House or by anybody else. So, this is 

the legal position. I am not on the moral or 

political aspect of it.

Form the legal point of view, nothing 

arises before this House and nothing has to 

be done. (Interruptions)

SHRI  SRIKANTA JENA (Cuttack): 

Precisely this point was raised by Shn George 

Fernandes He has quoted the judgement 

which was pronounced yesterday by the 

Aurangabad Bench of the Bombay High 

Court. The question is, under Section 103 

of the Representation of the People Act, the 

order which was pronounced by the Bom-

bay High Court, it has to be communicated to 

you. It has been communicated, it is inline, 

it must be on the way and it might  be 

reaching any time The point is, under Sec-

tion 107 of the Representation of the People 

Act.  the order is  enforced now only. 

Suppose, you receive the order just in half 

an hour, then question is, you have to act on 

that. Then the matter will be sent to the 

President of India (Interruptions)

SHRI KIRPCHALIHA (Guwahati): You 

want to make him act right now Thistsa 

malicious propaganda. (Interruptions)

SHRI SRIKANTA JENA: Let me sub-

mit my pomt. Why are you unnecessarily 

making a noice? (Interruptions)

SHRI RAMESH CHENNITHALA (Kot- 

tayam): This is not correct. (Interruptions)

SHRI SRIKANTA JENA: What is not 

correct. Sir, the point which is really con-

fronting your mind is that you have not re-

ceived any communication from the Regis-

trar of the High Court. The point is, Shn 

George Fernandes authenticates the deci-

sion. authenticates the judgement Not only 

he but it has been authenticated by many 

Members. The judgement has been pro-

nounced and it is in operation. The question 

is, you have to act not under the same 

provisions of the Representation of the 

People Act  About the moral question, I 

know about the Congress Party people. 

They do not have any moral consideration at 

all We know what happened towards Shri 

Janardhan Reddy, we know what happened 

towards Shn Autulay and some other Chief 

Minsters (Interruptions)

SHRI LAL K. ADVANt. Mr Speaker. Sir, 

this issue has ben raised from all sides and 

all parties have considered it (Interruptions)

I regard it as significant. Shn Sharad Dighe 

only referred to the legal aspect as to what 

you have to do or you have not to do. As you 

would appreciate, my colleagues from this 

side mentioned that they are raising this 

issue of the High Court judgment in Mahar-

ashtra about Shri Sharad Pawar today. It is 

not merely addressed to you because you 

can take the congnisance of it only when you 

are informed by the Registrar or the formali-

ties of law are gone through. But we are 

addressing through you this Government., 

because in the past in simitar situations as of 

Shn Antutay or Shn Nilangekar. it was the 

Government which advised them. It hap- 

pend m both these cases In both these 

cases, the ruling party at the Centre is the 

ruling party in the State. And. therefore, the 

premier party in the country has a duty cast
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upon it There is a duty cast in the ruling party 

to see that political propneties are main-

tained I would like to know from the Govern-

ment about it We do not expect a ruling from 

you at this moment We expect the response 

from the Government Is the Government 

going to respond to the demands made by 

the House that in view of the High Court 

judgment yesterday, they advise Shn Sharad 

Pawar to resign7 This is what we would like 
to know from the Government Let the Gov-

ernment respond (Interruptions)

SHRIA CHARLES (Tnvandrum) Af-

ter the Ayodhya incident the hon Leader of 

the Opposition tenders his resgnation Then, 

why is he sitting now7 (Interruptions)

SHRI L AL K ADVANI (GandhiNagar) 

Sir, this is a specific question  Has the 

Government  anything  to say7  if the 
Government refuses to say anything then 

we will draw our own conclusions (Interrup

tions)

SHRI BUTA SINGH  (Jalore)  Mr 

Speaker, Sir I have been listening to the 

points raised by the hon Members from the 

opposition as well as the by hon Members 

from this side The cat is out of the bag after 

the hon Leader of the Opposition  Has 

spoken the basic thing is that three important 

issues are involved in this  One is the 

Constitutional aspect the judgement and 

the other is about the moral issue After you 

had read the relevant portions of the Repre-

sentation of Peoples Act I thought there will 

be an end to this issue in this House, for 

the time being, because everything is pre-

mature  *

Still, it has to go the higest Court and 

only then it can be implemented

Now the question is about the 

Constitutional aspect

MR SPEAKER That wilt be off the 

record

SHRI BUTA SINGH I have read about 

the judgement only in the newspapers The 

Judge himself has said that for six weeks, it 

will not be operative No, I am coming to the 

moral  aspect of the question {Interrup

tions)*

Shn Dighe has made out the case that 

legally there is nothing that this House can 

do  Coming to the moral aspect of the 

question, Shn Sharad Pawar has admitted 

through his affidavit that’" he is against 

corrupt practices during the elections ”

MR SPEAKER We do not have to go 

into that

SHRI BUTA SINGH It is not relevant 

now At the moment afteryou have read the 

relevant portions of the Representation of 

Peoples Act there is hardly anything that the 

Government has to do We have to wait for 

the final heanng in this case  And Shn 

Sharad Pawar, if he is held guilty he is held 

guilty only for upholding the moral grounds 

of the election for which he is sought to be 

punished  We should congratulate Shn 

Sharad Pawar for  he has publicity de-

nounced the corrupt practices (Interruptions)

SHRI SUDARSAN RAYCHAUDHURI 

(Serampore)  Sir it will set a dangerous 

consequence

[TranslationJ

SHRI NITISH KUMAR (Barh) I am 

raising all new points Mr Speaker, Sir, 

please listen to me One should have some 

patience to listen to me

MR SPEAKER I always listen to you 

patiently

* Not Recorded
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MR, NITISHKUMAR Mr.Speaker.Sir, 

Shri George has told about the legal position 

and you also quote the relevant rule. Now 

it is not so important , you will receive 

information from the registrar and then you 

will take action on it. This is only the 

question of time... (Interruptions) Why are 

they making so much noise here. We would 

have understood if they have shown such 

heat at Surajkund. why are they getting so 

agitated? The chance, which should have 

gone to Shri Sharad Pawar, now, will go to 

someone from amongst you  It is the bad 

luck of Shri Sharad Pawar.otherwise, we 

had full sympathy with him. We had pinned 

our hopes on Shn Sharad Pawar and Shri 

Arjun Singh, but what can we do if Shn 

Narsimha Rao is more fortunate to have the 

God's blessings. We cannot do anything. 

(Interruptions).

SHRI PAWAN KUMAR BANSAL: He 

does not know. He  saying something 

else. (Interruptions)

SHRI NITISH KUMAR Mr Speaker. 

Sir, please listen to me.

(Interruptions)

and I was listening to you attentively.. 

(interruptions)

{English]

MR. SPEAKER: I have allowed you to 

address me; not others.

(Interruptions)

[T ransiation]

SHRI NITISH KUMAR: Shri Pawan 

Bansal came in between. Mr. Speaker, Sir,

.........(Interruptions). I would like to tell Shri

Pawan Bansal. through you. with regard to 

the debate he has started that whatever my
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hon. Member has said is correct * ....

.  (Interruptions)

[English]

SHRI RANGARAJAN KUMARAMAN- 

GALAM: He cannot say this against a 

Member of this House.

MR. SPEAKER: It is off the record

(Interruptions)

MR. SPEAKER. Now you will sit down.

[Interruptions)

[Translation]

SHRI NITISH KUMAR: Mr. Speaker,

Sir, the decision  (interruptions)......No

power in the world can save them after this 

judgement. We are raising the question of 

morality today. Although morality has no 

relation with that party. Even then I insist, 

through you, that they must resign on the 

basis  of  morality  and 

precedents..........(Interruptions)....

MR. SPEAKER: If you want to speak for

2 hours, you may do so. But the debate is not 

going to conclude in this way.

(Interruptions)

SHRI PAWAN KUMAR BANSAL: He 

has said something mentioning my name.

MR. SPEAKER: He has said nothing ill 

against you. That is not going on record.

(Interruptions)

SHRI BHOGENDRA JHA (Madhubani): 

The Time of the entire House has been 

wasted. Every time we are asked to reply. 
But when we want to reply, we*are not 

allowed to do so.

* Not Recoraec
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MR. SPEAKER: No, you are not asked 

to reply.

SHRI BHOGENDRA JHA: No. otfrtime 

is being wasted.

MR. SPEAKER: Bhogendra Jha ji, there 

are 545 Members here. If all want to speak 

on a single issue, how it will do. There are 

other issues also whose notices have been 

given by other Members. You want to speak 

on every issue, how will it do

SHRI BHOGENDRA JHA: I would like 

to reply to what you were asking.

MR. SPEAKER: I have not asked any-

thing.

SHRI BHOGENDRA JHA: Whom you 

have asked then1? Am I not present in the 

House?

MR. SPEAKER- No, I have not asked

you.

SHRI BHOGENDRA JHA: Am I sitting 

outside the House.

MR. SPEAKER: I have not asked any-

one to tell anything.

SHRI BHOGENDRA JHA: No, you have 

taken our time.

MR. SPEAKER: All right. Let Shri Bho-

gendra Jha speak

(Interruptions)

SHRI BHOGENDRA JHA: Mr. Speaker, 

Sir. I will not go into the details of the issue 

which has come up here now When you 

receive information from the registrar, you 

will take action on ft. I am not going into that. 

But if any Member authenticates it now, the 

order of the High Court ... (Interruptions)

MR. SPEAKER: Bhogendra . I have 

already quoted the relevant law.

[English)

I have not to do It. The Court has to give 

it to me. How can I explain all the legal 

position to you again and again?

[Translation]

SHRI BHOGENDRA JHA: Please give 

me only one minute. Listen to me. If any 

Member authenticates it, as Shri Dighe has 

said......(Interruptions)

[English]

MR. SPEAKER: That is not expected 

The High Court has to sent it to me.

[Translation]

SHRI BHOGENDRA JHA: This is the 

decision about two Members of Parliament. 

One has to be removed. Your time has been 

taken for that.

MR. SPEAKEPf: Bhogendra ji, do not 

interfere in the working of the lower court.

SHRI BHOGENDRA JHA: You may 

summon Shri Sharad Pawarhere by serving 

a notice. He is under you. He can listen to 

you. Then it depends upon you send it to the 

President  or  to  somewhere 

else  (Interruptions)

[English]

SHRI SOMNATH  CHATTERJEE 

(Bolpur): The law is very clear: you have 

nothing to do in this matter.

MR. SPEAKER: Yes. that is right

SHRI SOMNATH CHATTERJEE. Ttu 

provision for giving intimation to the Speak- 

is based on necessity. Supposing there ha 

been no stay order. Mr. Vikhe Patti coulo 

have come today with the judgment and you 

would have been bound to allow him to come 

in. You could not have allowed the other 

Member, whose election has been cancelled, 

to continue if the order had come to you and
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there was no stay. But the question here is 

something else. Here is a Member of the 

House against whom there are serious find* 

ings. The election of a Member of the House 

is aside. Another Member, who now occu-

pies a very important constitutional position 

in one of the States, has serious findings 

against him. Is it not expected that the House 

should express its concern also in a matter 

like this? I do not know why the hon. Mem-

bers on that side are suddenly now raising 

and they do not even allow Members to refer 

to that (Interruptions)

AN HON. MEMBER: It is going on for 

one hour.

SHRI SOMNATH CHATTERJEE: It is 

because of your contribution to that. I do not 

know if Shri Aqun Singh was involved today, 

there would have been so much of rumpus. 

It is because of Mr. Sharad Pawar. There-

fore, by this type, they only disclose their 

guilty conscience and display; nothing else.

(Interruptions) Only thing is that this is a 

serious matter. A High Court of this cquntry 

has given certain findings; the findings will 

have their own effect. If the judgment is not 

finally set aside by the Supreme Court, 

nobody can deny the operation of that judg-

ment. Therefore what is the good of saying 

that he has not been found guilty. Due to a 

stay order, the findings are not nullified; 

findings remain. Only thing is that the opera-

tive part is not being made effective because 

of the stay order. Therefore, let us not glout 

over that. We cannot wish away the findings 

given by the High Court. I do not understano 

why Memoers are standing here and casting 

aspersions against a High court and saying 

that the High Court's findings are not correct.

MR. SPEAKER. That is not going on 

record. Anything relating to that part is not 

going on record.

SHRI SOMNATH CHATTERJEE: Let 

us not cross the line. The Members of this 

House are concerned with the propriety also, 

ftus  a matter which shouta have been 

raised and has been property raised. What is

expected is that the Government should 

respond. (Interruptions)
«»

THE MINISTER OF STATE IN THE 

MINISTRY OF SCIENCE AND TECHNOL-

OGY (DEPARTMENT OF ELECTRONICS 

AND DEPARTMENT OF OCCEAN DEVEL-

OPMENT ) AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY 

AFFAIRS  SHRI  RANGARAJAN 

KUMARAMANGALAM: Sir. what is a little 

unfortunate at the present moment is that an 

extremely serious matter has been raised at 

a time which we normally call the unlisted 

business time. As they rightly put. against a 

Member of this House who also happened to 

occupy a constitutional position as the Chief 

Minister of a State, it is being presented here

that there is a judgment  (Interruptions)

Let me speak; or should I sit down? It I am 

interrupted, I will not speak. Sir, I would like 

to make one thing clear. It has been pre-

sented here that there is an order of a Court 

where there is a finding against the said 

Member that he has been found guilty of 

corrupt practices. What is surprising is I went 

across and I asked my friends if I could see 

the copy of the judgment. I did not really 

notice that it will come up. There is no copy 

of the judgment available at the moment, in 

the (Interruptions)But, certainly we will get 

hold of it and we will look into it. But the issue 

is not that. The issue that is fundamental is 

that if you want to place an allegation of any 

type with the backing of the judgment or 

without the judgment against a Member of 

the House, whether he is the Chief Minister 

or not. I think it was fair that he should have 

been given an opportunity to present his 

case (Interruptions)

SHRI RAM KAPSE: He had full oppor-

tunity to come here. (Interruptions)

SHRI RANGARAJAN KUMARAMAN-

GALAM: Have the patience to listen. Other-

wise. I will not speak. I will not respond. If I am 

interrupted, I will not respond. (Interruptions)

SHRI RAM VILAS PASWAN: Do not 

respond. We do not want your response. 

(Interruptions)
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SHRI RANGARAJAN KUMARAMAN 

GALAM Does the Leader of the Opposition 

think that what he is doing is a right thing7 is 
the Parliament going to decide as to who is 

going to be the Chief Minister in one State oi 

not7 I would like to know that Sir Is the 
Parliament going to decide it7 They say that 
they are not talking about the legal situation 

They say that appropnately you will take a 

decision when you receive the order and 

when you have the complete facts They are 

talking of propriety When certain Members 

speak on the moral issue they say that that 

was also not an issue When they talk here 

is the Government the Central Government 

going to advise a Chief Minister to resign on 

the grounds of propnety7 So ultimately it is 
reaching a stage wheie this Parliament is 

pleading that we should decide Chief Minis 

ters of States and not the legislature party Is 

that the federal system we are qoing to 

adopt7 Sir I am sorry we do not accept it It 
will be the legislature party which will docide 

as to who is the Chief Minister and not the 

Parliament I do not think the Leader of the 

Opposition is right in making this demand at 

all There is no question of propnety (Inter 

ruptions) I did not decide that (Interruption)

[TranslationsJ

SHRI LAL K ADVANI (Gandhi Nagar)

I was thinking that  side should have 

shown anger

[English]

He could have said all that he has said 

in a very cool manner (Interruptions) lam 

totally dissatisfied with the response of the 

Government I am totally dissatisfied with 

the response of the Government I am not 

surpnsed that all political propneties are now 

being thrown to the wind by this Govern-

ment (Interruptions)

SHRI RANGARAJAN KUMARAMAN 

GALAM ••

(Interruptions)

SHRI LAL K ADVANI We are totally 

dissatisfied with the Government s response 

(Interruptions) We walk out of the House

13 36 hrs

At this stage Shn Lai K Advaniand 

some other hon Members left the Housd

(Interruptions)

f Translations]

SHRI SHARAD YADAV WE also walk 

out of the House

13 36 1/2 hrs

At this stage Shn Sharad Yadavand 

some other hon Members left the House

[English]

MR SPEAKER Let us go to the other 

point In view of wha* has been said on the 

floor of the House nothing more is expected 

to be done

SHRI SUBASH CHANDRA NAYAK 

(Kalahandi) Sir on 30 th March 1993 I 

received a telephonic messaqe from Shn 

Sunil Chandra Nayak  Vice President 

Pradesh Youth Congress (I) Committee 

Orissa He is a resident of Kalahandi district 

He said that there is a very crucial situation 

arising in Lanjigarh Block the tribal pocket in 

the district of Kalahandi Orissa As per 

sources more than 50 persons have died 

due to consumption of poisonous food dur 

mg the last months in Lanjigarh Block More 

than 2 000 persons have been senously 
affected by an unidentified disease After 

taking food they are suddenly affected by 

such disease and facing death/calls within 

an hour The district administration as well 

as Onssa Government have not taken any 

suitable steps to control the chronic situ 

ation There is no proper medical aid facili 

ties provided by the Government to bring

' ‘Expunged as ordered by the Chair
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back proper environment in the locality as a 

result of which the entire hilly region is under 

severe tension The poor people are facing 

hazardous situation  Therefore  Central 

Government assistance should be provided 

to Lanjigarh immediately Otherwise the 

situation will be out of control all over the 

district

Secondly a news also came to me that 

a child of Bordi Guda in the same block has 

been sold for Rs 130 This may please be 

inquired into by a Central team and neces 

sary action tdken urgently

Therefore I request this august House 

to save the people of Lanjigarh Block as well 

as the backward Kalahandi district as the 

present Onssa Government is totally inca 

pable of handling the situation

in Kalahandi Bolangir Phulbam and 

Dhenkanal the people are not getting drink 

mg water properly Tubewells are not func 

tionmg Sufficient drinking water may be 

provided to these districts A Central health 

team may be deputed immediately to 

Kalahandi district to control the disense 

MPs should be given power to implement the 

works in the distncts (Interruptions)

SHRI  SARAT  CHANDRA  PAT 

TANAYAK (Bolangir) Sir the women in 

Dhenkanal Phulbam Bolangir and Kalahandi 

have to walk 3 4 kms to fetch water They are 

not getting a glass of water The rivers and 

oonds are there The tubewells are not func 

tionmg The water is unhygienic and not fit 

oven for animals for drinking (Interruptions)

SHRI CHANDRA SHEKHAR Sir this 

should not be made a matter of controversy 

These areas have been in constant famine 

for many years And this year there has 

been a very severe problem in that area I 

was there a few weeks back and people are 

at tually dying I do not know why the Gov 

ernment of India is not sending at least a 

team there to assess the situation Excuse 

me for saying so The response of the Gov 

■‘nmem on such a vita* matter >s totally 

Paralysed » really do not understano it All

these Members make a hue and cry on non 

issues But when an issue of public impor 

tance comtes everybody keeps quiet After 

all Members of Congress Party themselves 

are raising this issue Where are the Mints 

ters? Why do they not respond** The matter 

of famine due to which people are dying of 

nunger is being ignored This is not a proper 

thing Mr Speaker and you should direct the 

Government to sent a team there (Interrup 

tions)

SHRI SRIBALLAV PANIGRAHI (Deog 

arh) There was not even a mention in the 

State Assembly about this gnm situation by 

the State Government We appeal to you to 

send a parliamentary team to Onssa to 

assess  the  gravity  of  the 

situation  (Interruptions)

The Parliamentary Team should as 

sess the situation in nght perspective and 

rome out with appropriate recommenda 

tions The Government of India should also 

assess the recommendations of the team 

This should be done immediately keeping 

the seventy of the situation in view (Interrup 

tions)

[ Translations]

MR  SPEAKER We cannot satisfy 

everyone

(Interruptions)

[English]

MR SPEAKER Please sit down lam 

standing here First sit down If there is a 

problem of this nature please discuss it with 

the Government When this kind on a prob 

lem was raised on the floor of the House I 

said that I would consult the Members and 

that a team would go to find out the drought 

conditions in the State 1 have already stated 
this

SHRI SRIBALLAV PANIGRAHI We are 

qrateful to you But Sir

(interruptions}
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MR. SPEAKER: I have already stated 

every thing. What more do you want me to 

do?

DR. KRUPASINDHU BHOI (Sam- 

balpur): We are indeed grateful to you Sir. 

But we are not satisfied with one thing. In 

your direction, it is stated that a Central 

Team has already visited....

MR. SPEAKER: No.' no. That is not 

correct. You are distorting the facts and 

throwing them in my face. I have not yet 

constituted a team and the team has not 

been sent out. Please sit down. This is very 

unfair.

(Interruptions)

MR. SPEAKER: The team has not gone 

anywhere. I have not even constituted it. 

Your are just throwing facts in my face.

DR. KRUPASINDHU BHOI* What I want 

to say is not that. You are not allowing me to 

have my say.

MR. SPEAKER: I have already stated 

that I am not sending the team yet. Your are 

saying that the team is already gone'

DR. KRUPASINDHU BHOI: I am not 

saying that you have already constituted a 

team and all that. I am only saying that an 

official of the Central Government has gone. 

Allow me to speak sir.

MR. SPEAKER: Okay, let him speak. 

Let everybody speak as they want....

DR. KRUPASINDHU BHOI: Please Sir, 

I am not saying all that.

(Interruptions)

MR. SPEAKER: Dr. Bhoi. the Govern-

ment belongs to your party. Youspeaktothe 

Minister concerned. There are other things 

to be done. This is your railway budget. This 

has to be passed. Why don’t you realise.

DR. KRUPASINDHU BHOl: Please

understand my intentions Sir. I am only trying 

to come to your rescue.

MR. SPEAKER: No, no. You need not 

come to my rescue. I can rescue myself.

SHRI LOKANATH CHOUDHURY 

(Jagatsinghpur): Your decision is to send a 

parliamentary team. But in the meantime. 

Government of India has sent an official 

team. As already stated, the problem cannot 

be solved so very easily.

MR. SPEAKER: Noplease. Please don't 

take it in a big debate form. You got some-

thing for which you must be proud. Now 

something is done to help your State. No-

body has done this to your area till now. You 

should be proud of it. Instead, you are taking 

pride in going on talking! Please sit down.

(Interruptions)

MR. SPEAKER: Please understand, you 

raised the issue and that issue was clinched. 

You get something which no other Member 

got after raising that issue and yet you take 

pride m speaking. This is not good. Let 

others also speak

SHRI LOKANATH CHOUDHURY: Sir. I 

have given a notice and I want to raise an 

important issue. Last Wednesday, Shri L.B. 

Arora. a Custom Officer of Alahabad was 

gunned down and the reason behind this 

was that he was a man of good oredentials 

and he also got the President's award. He 

get held of....

MR. SPEAKER: Lokanath ji . what is 

this7 You please realise that yesterday people 
sat up to 6.20 hours in the morning and the 
Railway Minister is also sitting. Now. the 

Railway Budget has to be passed; the Ap-
propriation Bill has to be passed; it has to go 

the other House, it has to be passed there 

and then it has to go to the President. Why 

don't you take all these things into consid-

eration *> Why don't you act by what I am 

saying? You do not realise unless I raise my 

voice and shout.
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SHRI SOMNATH CHATTERJEE 

(Bolpur) Sir, I will take only one minute I 

have been patiently waiting to raise this 

issue

Sir, seculansm is a quasi feature of our 

Constitution We are all committed to main-

tain the secular character of our Constitution 

and of our country We are all aware how 

communal virus is sought to be spread 

through out the country and how deliberate 

attack is being made on the secular charac-

ter of our country

Sir 13 political parties and a number of 

mass organisations have come together 

under the campaign for national unity Ral-

lies are being held throughout the country It 

has been decided to hold a rally to fight 

against the communal forces on the 14th 

Apnl at Boat Club in New Delhi We have 

made representation we have made appli-

cations to the Government lo give permis-

sion to hold rally at the Boat Club which is an 

important venue for holding rallins It is 

strange that the Government is not even 

responding to that Noanswensbeinggiven 

I have been requesting the Pnme Minister to 

stay here but probably he is guilty con-

science and he has not even bothered to 

respond to our request tor granting permis-

sion Sir ail these bravados at Surajkund 

seem to be meaningless and they are just for 

the media consumption  Are we being 

equated with the Communal forces who 

was not granted permission to hold the rally”?

Sir, it is very strage that in the CafMtal of 

India at Boat Club which is the traditional 

venue for rallies the secular forces are not 

being allowed to hold a rally Thousands and 

lakhs of people are going to come here They 

will spread the message of seculansm They 

will take the vow to fight communalism which 

is everybody s duty in this country This 

Government is not giving permission to hold 

a rally there Though the Home Minister is 

saying no' he is not denying it officially

I charge that this Government  rlan- 

destinely supporting these communaiJorc <?s 

If they are serious about fighting secularism

they would have given us the permission a 

long time back The whole object is going to 

be frustrated So many lakhs of people are 

coming and the Government is asking us to 
hold the rally at the Red Fort It is not possible 

to hold the rally there because people cannot 

be accommodated there what is the mas-

sage that the people of the country will get by 

this gestrue of the Government? People will 

say that the permission has not been given 

by the Government to hold a rally for the 

national unity So, they will think that this 

Government is not senous

I therefore, demand that permission 

should be given forthwith so that the rally can 

be held at the Boat Club This is a matter of 

concern  Yesterday Shrimati Suseela 

Gopalan raised the issue on the floor of the 

House and said that in the State of Kerala 

some 60 lakh people formed a human chain 

But not a word not even a visual was shown 

on the TV The Government media is totally 

absent totally silent on this When such 

programmes are undertaken for upholding 

seculansm in this country we do not find any 

reference in the Government media The 

Government should not support Mr Gopalan 

but they should also say that they welcome 

and encourage such movements for secu-

lansm in this country We demand that the 

Government must respond here and now 

There are Cabinet Ministers sitting here 

(Interruptions)

[Translations]

SHRI RAM VILAS PASWAN  Mr 

Speaker Sir the birth day of Dr Ambedkar 

falls on 14th Apnl Permission in wntmg was 

sought in the month of January but the 

Government has not given permission to 

celebrate it at the Boat Club or any other 

place it shows that the Government is anti- 

secular and against the pnncipie of social 

justice < Interruptions)

SHRI GUMAN MAL LODHA  Mr 

speaks Sir Manavir ,»avanf falls on 4th 

Apnl A procession is»a to n oute\ory yearat 

this occasion The Chiefs orrmî onerhas
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refused permission forthe procession (Inter

ruptions)

MR SPEAKER First of all you please 

sit down and listen to me

(Interruptions)

MR SPEAKER Let the Railway Budget 

be passed because it has to go to Rajya 

Sabha

SHRI BASUDEB ACHARIA (Bankura) 

We want a response from the Government

SHRI INDRAJIT GUPTA (Midnapore) 

Mr Shukla should say something on this 

(Intel ruptions)

SHRI ANBARASU ERA (Madras Cen-

tral) Sir, a hanjan MLA was beaten outside 

the Assembly  (Interruptions)

MR SPEAKER Let us understand this 

If you say anything about any matter which 

had taken place in other Legislative Assem-

bly it cannot go on record here Anything 

else, if you want to say, I have no objection

(Interruptions)

SHRI ANBARASU ERA It is a very 

serious matter

SHRI SOMNATH CHATTERJEE Sir 

important issues are raised The Govern-

ment does not respond So many Cabinet 

Ministers are sitting here We do not know 

anything about it (Interruptions)

SHRI  SOMNATH  CHATTERJEE 

(Bolpur) Are you going to respond to our 

points7 (Interruptions)

SHRI ANIL BASU(Arambagh) Are you 

going to say anything9 (Interruptions)

THE MINISTER OF WATER RE-

SOURCES AND MINISTER OF PARLIA-

MENTARY  AFFAIRS  (SHRI 

ViDYACHARAN SHUKLA) Many points 

nave been raised oy me non Members

which are agitating their mind. If they had 

given advance notices, we would have asked 

the concerned Minister to come here and 

reply (Interruptions) less we know what point 

is going to be raised in the House, it is not 

possible to reply to those points.

May be that they have made a request 

to the Government 10 days ago, seven days 
ago. five days ago But. unless we have a 

notice aoout the matter to be replied here, i 

cannot get all the Ministers over here, with-

out notice, we cannot respond Without no-

tice, I am not in a position to reply on behalf 

of all the Ministers I can get them over here 

if a proper notice is given, and they will give 

a reply which will reflect the decision of the 

Government (Interruptions)

[Translations]

SHRI GUMAN MAL LODHA  Mr 

Speaker, Sir. the hon Minister of Pariiamen 

tary Affairs is sitting here »n the House Wo 

want that permission should be granted to 

hold a rally on the 4th April on the occasion 

of Mahavir Jayanti

Similarly  permission may also be 

granted to hold rally on the 14th April on the 

occasion of birth centenary of Dr Baba Sahob 

Ambedkar (interruptions)

SHRI VIDYACHARAN SHUKLA Have 

you given a notice to this effect? (Interrup 

tions)

SHRI RAM VILAS PASWAN This issue 

was raised by us in this very House on the 

15th March and you too had given a ruling on 

it (Interruptions) You are the Hon Speaker 

of this House Therefore, you should ask the 

Minister and the Government to give permis-

sion 10 hold rally on the 14th Apnl (Interrup
tions)

SHRI VIDYACHARAN SHUKLA You 

should first give notice, then we will see 

(Interruptions)

SHRI GUMAN MAL LODHA  Mr 

Speaker. Sir. the Vice-Chancellor of the
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Rajasthan University was taken into custody 

by the District Collector and Police Commis-

sioner (Interruptions)

13.57 hrs.

[MR DEPUTY SPEAKER in the Chau]

Mr Deputy Speaker, Sir, it is an incident 

of misbehavior meted out to the Vice Chan-

cellor of the Rajasthan University He is 

holding this post of Vice-Chancellor for a 

pretty long time The Collector and the S P 

lifted him from his seat and misbehaved with 

him I would like to request you to take action 

against the Governor to protect him **

SHRI VIDYACHARAN SHUKLA The 

hon Members might have written to the 

Government But we have not received any 

notice How can we respond to the points 

about which we do not know anything It is 

necessary for you to give us notice and then 

we will come here and respond to your 

points Otherwise, we can do it later on we 

cannot do it now

SHRI BASUDEB ACHARIA (Bankura) 

Notice have already been given Before the 

adjournment of the House will you inform 

us9 {InterruptionsJ

MR DEPUTY SPEAKER The hon 

Minister is on his legs (Interruptions)

SHRI SOMENATH CHATTERJEE 

(Bolpur) Since the Government is not pre-

pared to respond to our points, in protest, we 

walk out of the House

13.58 hrs.

At this stage Shn Somnath Chatteqee and 

some other hon Members left the House

{Interruptions)

{Translations}

SHRI RAM VILAS PASWAN Mr Dep-

uty Speaker, Sir, we gave in writing in the

month of December on behalf of 13 parties 

that permission may be granted to hold rally 

at Boat Club on 14th April The birth day of 

Bab'b Saheb Ambedkar falls on that day But 

the Government is keeping silent in this 

regard From our side, Shn Indrajit Gupta, 

Shn Somnath Chatterji and our Members 

have made a request in writing to the Prime 

Minister I would like to urge that the Govern-

ment that recites the name of Baba Saheb 
Ambedkar daily, should give permission to 

hold rally on the 14th April on the occasion 

of his birth day If the Government do not give 

permission, nothing can be more shameful 

than this On the 14th Apnl, the birthday of 

Baba Saheb Ambedkar is celebrated

PROF RASA SINGH RAWAT (Ajmer) 

Mr Deputy Speaker, Sir I should also be 

given two minutes time (Interruptions)

SHRI GIRIDHARI LAL BHARGAVA 

(Jaipur) Mr Deputy Speaker, Sir, I would 

like to submit that the Rajasthan University »s 

located in Jaipur which is my constituency 

The District Collector and the S P misbe-

haved with the Vice Chancellor of this Uni-

versity, Dr Rameshwar Sharma He was 

locked up in a room and forced to tender his 

resignation (Interruptions)

14.00 hrs.

Mr Deputy Speaker, Sir I understand 

that Dr Rameshwar Sharma. Vice-Chancel-

lor Rajasthan University, was forced to re-

sign It is a henious crime in the field of 

education Mr Deputy Speaker, Sir you will 

be surpnsed to know that the District Collec-

tor and the S P who are supposed to be the 

custodian of (aw and order are themselves 

involved in this incident Sir. I have fuil details 

of the incident As per the information Dr 

Rameshwar Sharma was forced to resign 

and this act is not at all justified The Collec-

tor, D M, A 0 M and S P Government of 

Rajasthan reached there with Police force 

and forced him to resign A photographer 

and a gunman were also called in the same 

room With the result, the children in the

Expunged as ordered by the Chair
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house of Or. Rameshwar Sharma were also 

terrified to see the Police. The Police be-

sieged his house and locaked him in the 

room and threatened him. In this way, resig-

nation was taken from him. It cannot be 

accepted in any way. Sir, due to this incident 

in the entire Rajasthan a great turmoil has 

occurred in the field of education. The reac-

tion of this incident has been so rapid that 

Kota and Jodhpur universities have been 

closed whereas Rajasthan University has 

already been closed. Sir, it is not only a 

violent blow on the principles of democracy 

but also the people who are the custodian of 

democracy have acted against the law. We 

condemn this act and demand in this House 

today tĥt the Chancellor Mr. Chenna Reddy 

should be removed from this post.

[English]

MR. DEPUTY SPEAKER: Shrt Bhar- 

gava, it affects your health. Do not be so 

emotional.

[Translations]

SHRI GIRDHARILAL BHARGAVA: Mr 

Deputy Speaker, Sir. I don't care for my 

health. But this act is anti-society, anti-

democracy and it has affected the entire field 

of education. These temples of education 

have been polluted. That is why the Chan-

cellor should be removed at once (Interrup

tions)

PROF. RASA SINGH RAWAT: Mr 

Deputy Speaker, Sir. what would be the 

significance of education if such henious 

and anti-education incidents occur in the 
field of education and temple of ‘Saraswati’. 

Therefore we demand that (Interruptions)*'

SHRI GUMAN MAL LODHA: Mr. Dep-

uty Speaker. Sir, I submit that there is a 

turmoil in the field of education in the entire 

Rajasthan due to this incident. Teachers 

were arrested. Several universities in Ra-

jasthan have been closed. Therefore, the 

Chancellor. Shri Chenna Reddy jShould be

removed immediately. It is our demand in 

this House. Due to Chancellor, the premises 

of the University has been converted into a 

Police-cantonment. (Interruptions)

[English]

MR. DEPUTY SPEAKER: Till0630hrs. 

today morning we were able to carry out the 

Business so peacefully and 75 members 

were able to participate in the debate. Very 

valuable suggestions have been given to the 

Railway Minister. The Railway Minister was 

happy and those members who participated 

are also quite happy. Now we have not some 

time and everybody wants to ventilate the 

grievances they have.

THE MINISTER OF RAILWAYS (SHRI 

C.K. JAFFER SHARIEF): I would like to 

appeal to you and through you to the House 

Today is the last day of the month. If the 

members want to punish they can punish me 

but not the railway workers or railway men If 

this Bill is not passed today then tomorrow 

we will not be able to pay their salaries This 

has to be passed by this House and then it 

has to go to Rajya Sabha and then to the 

President.

I would therefore, be g of the House, all 

the members was wish to speak, kindly out 

a stop here and pass this Bill first.

SHRI V. DHANANJAYA KUMAR 

(Mangalore). Mr. Deputy Speaker, Sir I will 

not take much time of the House. With very 

heavy heart I am bringing to the notice of this 

august House and drawing the attention of 

the Government to the Barbate attack on 

people belonging to the Scheduled Castes 

in Nanjungud Taluk on the 25th of the months. 

(Interruptions) Three persons were brutally 

killed (Interruptions)

MR. DEPUTY SPEAKER : If you just 

keep quiet for ten minutes we can discuss it.

SHRI ANBARASU ERA (Madras Cen-

tral): When you took over the Chair, Hon.

* ‘Expunged as ordered by the Chair.
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Speaker permitted me.

SHRI V. DHANANJAYA KUMAR: There 

persons, by name Narayana Swamy, 

Madhukar and Nataraj were killed in a brutal 

attack with lethal weapons, lathis and cudg-

els by a section of the society. I do not want 

to elaborate on that point. (Interruptions)

MR. DEPUTY SPEAKER: I will give you 

also time.

SHRI V. DHANANJAYA KUMAR: We 

can hear him also. (Interruptions) The situ-

ation there is very tense. Actually the entire 

village is divided into three groups.

SHRI V. SREENIVASA PRASAD 

(Chamarajanagar): It would be fair if you just 

allow me to speak and then hear him.

MR. DEPUTY SPEAKER. Shri Sreeni- 

vasa Prasad, you are also interested in 

maintaining law and order. (Interruptions)

MR. DEPUTY SPEAKER No Please. 

There is a limit tor all these things You 

cannot take it lor granted

SHRI V. DHANJAYA KUMAR, the en-

tire village is divided into two groups and this 

has happened on account of the practice of 

untouchability. The entire issue aiose in 

respect of granting entry into a temple. 1 will 
not elaborate on that. My only submission is. 

For the last 45 years we have been making 

very tall claims that we have done so much 

for the upiiftment of the Scheduled Castes, 

we have spent crores and crores of rupees. 

At this juncture, I would like «o ask this august 

House and especially the Members who 

represent that caste, who represent not that 

particular constituency or this particular 

constituency, but the people who represent 

the Scheduled Castes. After all. these 45 

years, if this practice of untouchability is 

observed in this country, how can justice be 

rendered to the people belonging to this 

community? Really, they will have to make a 

soul searching at this juncture ana some 

light will have to be thrown on this.

The Government will have to take effec-

tive steps. It was my misfortune on the pre-

vious occasion also that I had to refer to a 

similar incident, also from Karnataka, in 

another village by name Kustagi. At that 

time, I heard a senior hon. Member, Shri 

Buta Singh making a demand for the dis-

missal of the Government. Like that, every 

day if the Government has to be dismissed 

there will not be an end to the matter.

My only request is that an impartial 

inquiry should be conducted, the Govern-

ment should take some effective steps, so 

that the entire society in that village can live 

together peacefully in a harmonious way 

and the victims should be properly compen-

sated. The State Government has announced 

that only Rs. 50.000 per family is being 

granted. We know that during the Ayodhya 

riots, after the Ayodhya incident 'he victims 

were given Rs. 2 lakh. So. my demand is in 
the same way, each family should be granted 

Rs. 2 lakh and a proper inquiry should be 

conducted and the Government should take 

effective steps.

SHRI V. SREENIVASA PRASAD: This 

pertains to the barbaric killing of three Har- 

ijains, one Narayana Swamy, the Head 

Master of a mtddie-school. his son Madhukar. 

and 18 year old boy, a il year student, and 

another a B.Com. graduate, Nataraj. who 

was also working as an Assistance Teacher. 

Seven persons were seriously injured This 

happened in Badanavalu village of Nunjan- 

agud Tatuk in Mysore district which falls 

under my parliamentary constituency. This 

ghastly incident took place on the 25th March 

1993.

It alt started with a few Harijan youths 

aware of their rights and constitutional guar-

antees and guarantees demanding that they 

may be allowed entry into the temple erf 

Siddheshwara Swamy. Very recently the old 

structure of the temple was renovated the 

contributors being the village is aH around, 

including the Hanjans of Baoanavalu. The 

Hariians not only contributed cash but also 

helped in the form of manual labour also. 

The temple was to be formally consecrated
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on 30th Jan 1993 That was when the 

demand for entry to the temple came from 

the Harijan Youths This must have angered 

the upper caste Hindus resulting in'the cold 

blooded murder of three persons Ironically 

the slam were returning home having played 

a cricket match for promoting communal 

harmony The messengers ot peace were 

ambushed in cold blood and butchered with 

utmost brutality the whole act seemed to be 

meticulously planned and executed to per-

fection The shappmg of the lone telephone 

wire in the village lends credence to this fact 

The plot was also kept very secret and not a 

clue was made available to the helpless 

victims The police has drastically failed in 

controlling the situation

After visiting the village on 29 3 1993, 

the Chief Minister of Karnataka Shri Veer- 

appa Moily has taken appropriate steps and 

announced in the State Assembly that the 

CBI enquiry has been ordered and assured 

that the guilty will be punished and further all 

discriminating shrines will be taken ever by 

the Government

MR DEPUTY SPEAKER Kindly have 

your seats Please hear me that if there is 

anything pertaining to the law and order 

situation, it is not a matter to be raised here 

If there is any atrociety committed on Har- 

ijans, that can be raised and anything that 

has happened in the Assembly, that matter 

cannot be raised here Subject to this thing, 

if there is anything you can speak (Interrup

tions)

SHRJANBARASUERA it is outside the 

Assembly Yesterday night at about 9 15 

p m AIDMK, sponsored beating of an inde-

pendent MLA Everyday one MLA or the 

other is beaten by the AIDMK people **

MR DEPUTY SPEAKER Do not use 

the word “ I will remove that word

SHRI ANBARASU ERA The life of the 

MLA is in danger (Intertuptions)

MR DEPUTY SPEAKER The word I 

have removed Even the also. I have re-

moved

Therefore I request the hon Home 

Minister of the Government of India to ex 

tend all possible help by expediting tne CBI 

probe I demand that a stern punishment be 

given to the guilty at the eatliest and the 

message is made clear to all that the Gov-

ernment will not tolerate any further atroci-

ties on Harijans in Karnataka or elsewhere 

and rebuild the shattered psyche of harijans 

at large

I also request him to take appropnate 

action to desist any temple in the country to 

be a breeding place for indiscnmination and 

opt -̂ssion for Dalits (Interruptions)

MR DEPUTY SPEAKER  Mr Era 

Anbarasu, What is your point?

SHRI ANBARASU ERA (Madras Cen-

tral) It is about atrocities committed outside 

the Assembly. It is not nside the Assembly 

(Interruptions)

SHRI ANBARASU ERA The very fabric 

of the democracy is in danger They never 

allow the Member to exercise their rights 

(Interruptions)

14.15 hrs.

V PAPERS LAID ON THE TABLE

Detailed Demands for Grants of the 

Ministry of Health and Family Welfare 

for 1993-94

[English]

THE DEPUTY MINISTER IN ITHE 

MINISTRY OF HEALTH AND FAMILY 

WELFARE  (SHRI  P ABN  SINGH 

GHATOWAR) Sir, on behalf of Shn B 

Shankaranand I beg to lay on the Table a 

copy of the Detailed Demands for Grants 

(Hindi and English versions) of the Ministry 

of Health and Family welfare for the year 

1993*94

* ‘Expunged as ordered by the Chair


